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[Shri V. M. Sudheeran]) 12.32 hrs.

China was providing nuclear knowhow
.to Pakistan @nd that there had been
-exchanges of experts between the two
-countries. Even our Foreign Affai:s
.Minister admitted while replying a
questicn that the ‘Government had re-
ceived reports of Pakistan embarking
-on a nuclear programme which might
not be for peaceful purposes. Though
‘the Pakistani military delegations v.sit-
ing China seem to be goodwill mis-
sions, actually they were negoliating
-military deal with the Chinese. In
the circumstances, I charge the Exter-
nal Affairs Minister for giving up our
.security consideration by following a
very submissive policy in relaticn to
China. Our Government has not even
-come forward to recognise the Kampu-
.chean Government. The Foreign Af-
fairs Minister's stalement on the Chi~
‘nese aggression on Vietnam has given
.another notice te China to do anylhing
In view of all this, may I know what
is the Government’'s reaction to the
‘reported move of Pakistan for further
strengihening its nuclear programme
‘with the help of China and other coun-
‘4ries? The Prime Minister has made
a statement earlier that there would
not be any nuclear explosion even for
‘peaceful purposes. Now the Minister
‘says there will be nuclear explosion
for peaceful purposes. I want to know
which is true. I also want to know
whether the Foreign Affairs Minister
.has sought any clarification from the
Chinese Government abcut Chuna-
Pakistan atomic nuclear collaboration
and whether he is taking up the mat-
‘ter at the international level to build
up strong world public opinion against
.arms race?

- 8SHRI ATAL BIHARI VAJPAYEE: 1
-would reply to the nuclear part only.
Other: questions will be discussed dur-
ing the debate on the Demands. When

reports appesred in the. press about -

China’s assistance to Pakistan in the
-development of nuclear ensrgy, we got
those reporis verified and thosc reports
‘have pot been confirmed so far,

—

PUBLIC ACCOUNTS COMMITIEE

HUNDRED AND FOURTEENTH, - HUNDRED
AND SIXTEENTH AND HUNDRED AND
TENTH REPORTS

SHRI P. V. NARASIMHA RAQ
(Hanankonda): 1 beg to present the
following Reports of the Public Ac-
counts Committee:—

(1) Hundred and fourieenih Re-
pert (English version) on Action
Taken by Government on the recom-
mendations of the Committee con-
tained in their Fifty-third Report on
Sugar Exports in 1974 and 1875. re-
lating to the Ministry of Commerce.

(2) Hundred and sixteenth Report
(English version) on Action Taken
by Government on the recommenda-
tions of the Committee contained in
their Eighty-second Report on Re-
view of Guidelines for 1872-73—
Crash Scheme for Rural Empioy-
ment relating to the Minisiry of
Agriculture and Irrigation.

(3) Hundred and tenth Report
(English version) on paragraph 18.5
of the Report of the Comptroller and
Auditor General of India for the
year 1876-77, Union (Government
(Civil) Revenue Receipts, Volume
II, Direct Taxes relating to Non-
Payment of Contributions to Trus-
tees or Provident Fund Commis-
sioners. .

e

COMMITTEE ON PUBLIC UNDER-
‘TAKINGS

TWENTY-8IXTH -AND THIRTY-SIXTH
RrrorTs )
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 beg te present the

following Reports of the Comml:tee on
Public Under‘takim

@) 'l‘mﬂlnluﬂa .qu.-t o Mﬁm
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{2) Thirty-sixth Report on Action
Taken by Government on the recom-
mendations contained in the Fifth
Report of the Committee on Central
Inland Water Transport Corporation.

—

12.33 hrs,

STATEMENT RE. IMPORT AND EX-
PORT POLICY FOR 1879-80

THE MINISTER OF COMMERCE.
CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA): Sir,
hon. Members are aware, that ir the
period April, 1878—March, 1979, a sub-
stantial revision of the import policy
and the connected procedures was
made compared to the previous three
decades. I am happy to say that the
policy currently in force is in tune
with the national objectives of increas-
ing agricultural and indusfgial produc-
tion with adequate protection to pro-
ducers, building up infra-structure
end technology, generating employ-
ment and making available essential
goods for mass consumption.

2. While making the statemeut in
the House on 3rd April, 1078, when I
announced our trade policies and pro-
cedures for the current year, I had em=
phasised the need tc impart staoility
to the policy. This has been our ap=
proach. in formulating the policy for
the coming year also. The represen-
tations received by Government in re-
gard to the new policy have, by and
hm, suggested further simplification

of . the ‘existing procedures, provision

of adequate protection to our industry
and' agriculture. and. extension of in-
creased facilities for export produc-
tisn. Furthermore, the new dimension
ximtothopoucymthneumtmr
has necessitated a review of the ar-
mmh made for glvlnc Anteryre-

8. In order that adequate and care-
ful consideration is given to the vari-
ous suggestiong and representations
made” and, as stated earlier, with a
view to providing better stebility to
our import poiicy, Government has
decided to announce the new im;ort
policy on 1st May, 1979.

4. To assist the continuance of our
production and foreign trade in this
period, it has been decided that:—

(i) The provisions of the current
policy for the import of items under
Open General Licence which expire
on 31st March, 1979 will be extend-
ed upto 30th April 1979,

(ii) Al exports made upl.b 30th
April, 1979 will qualify for Import
Replenishment Licences in terms of
the current policy;

(iii) Advance Licences will centis
nue to be granted upto 30th April,
1979, in accordance with the current
policy;

(iv) The existing provisions for
the import of emergency spares will
continue;

(y) Canalising agencies will con-
tinue to supply the respective items
in accordance with the earlier regis-
irations; and

(vi) Persons, who need to import
any reguirements under extraordi~
nary circumstances during this pe-
ried, may apply to the Chief Control.
ler of Imports and Exports, New
Delhi.

A suitable Public Notice incorporating
the above decisions is being issued se-

parately.

5, So far as exports are concerned,
many of the items are not under con-
How~



